
State vs. Nitin Singh Thakur
FIR No. 172/20

PS. Madhu Vihar
U/s. 384/386/379/120B/170/411/34 IPC

21.09.2020           

Present: Ld. APP for the State.

As per the report filed by the IO, the vehicle in question has

already been released to the rightful owner. 

In view of the same, application disposed off accordingly. 

File be consigned to record room after due compliance. 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

21.09.2020        
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State vs. Simranjeet Singh
FIR No. 12709/20

PS. Jagatpuri
U/s. 379/411 IPC

21.09.2020           

Present  order  shall  dispose  off  the  bail  application  of  accused
Simranjeet Singh s/o Sh. Ramesh Singh. 

Present: Sh. Aman Gaurav, Ld. APP for State.

Ld. Counsel for Applicant (through Webex). 

It is argued by counsel for accused that accused is in custody since

17.06.2020. It is further stated that accused has falsely implicated in this case.

It is further stated that accused is not required for custodial interrogation and

that accused may be released on bail.

In reply thereof, it is stated by the IO that accused was arrested by

SPL Staff Central Distt. Kamla Market and stolen vehicle has already recovered

from  the  possession  of  accused.  It  is  further  stated  that  accused  has

involvement in 13 other cases and a habitual offender. 

Heard the arguments through VC and perused the record received

through E-mail. 

Considering the fact that accused is in JC since 17.06.2020 and

recovery  has  already  been  effected.  Further,  in  view  of  the  ongoing  Covid

pandemic  conclusion of  trial  may take some time.  In  view of  the same,  no

fruitful purpose will be achieved by keeping the accused in custody. In view of

the same, accused  Simranjeet Singh s/o Sh. Ramesh Singh  be released on

bail, subject to furnishing of bail bond and one surety for a sum of Rs. 20,000/-.

In  case,  bail  bond  is  not  furnished  within  14  days,  bail  of  the  accused

Simranjeet Singh s/o Sh. Ramesh Singh forfeited. 

Application is disposed off accordingly. 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi
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State vs. Hemant
FIR No. 176/20

PS. Jagatpuri
U/s. 356/379/34 IPC

21.09.2020           

Present: Ld. APP for the State.

Counsel for Applicant (through Webex).

An application for grant of bail moved on behalf of applicant /

accused Hemant s/o Sh. Ram Gopal. 

As per the report filed by the IO, accused / applicant is already

got released in the present matter. 

In view of the same, application disposed of accordingly. 

File be consigned to record room after due compliance. 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

21.09.2020        
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State vs. UTP Rahul Matta
FIR No. 923/15

PS. Madhu Vihar
U/s. 353/354D/509 IPC

21.09.2020           

Present: Ld. APP for the State.

Detailed reply has been received from Jail Supt. Received. It

is stated in the reply so filed, It is stated that on 01.09.2020, UTP started

abusing and misbehaving with the jail staff and further broke the web cam

and further jail staff received several injuries.  It is further stated that an

FIR bearing no. 748/20 u/s 186/353/332 IPC, PS Harsh Vihar is already

lodged against  the accused. Let  the copy of  the reply filed by the Jail

Superintendent be supplied to the complainant. 

Considering  the  fact  that  FIR  already  lodged  at  PS  Harsh

Vihar  and  alleged incident  is  taken  place  within  the  jurisdiction  of  PS

Harsh  Vihar.  Let  the  file  be  put  up  before  Ld.  CMM,  Shahdara,  KKD

Courts, Delhi for necessary direction. 

Ahlmad is directed to place the application before Ld. CMM on

28.09.2020.

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

21.09.2020        
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State vs. Kuldeep Verma
FIR No. 0216/20
PS. Madhu Vihar

U/s. 394/397/307/412/34 IPC & 25/54/59 Arms Act
21.09.2020           

Present order shall dispose off the bail application of accused Kuldeep Verma s/o
Sh. Sunil Kumar. 

Present: Counsel for Applicant (through Webex).
  Ld. APP for the state

It  is  stated  that  accused  is  in  JC  since  28.06.2020  and  was  falsely

implicated in the present case.  It  is further stated that nothing incriminating has been

recovered from the possession of accused. It is further stated that accused is no more

required for custodial interrogation and that accused may be released on bail. It is further

stated that accused has no previous involvement in any other case. 

In  reply  thereof,  it  is  stated  by  IO  that  allegations  against  the  accused

person is serious in nature. It is stated that accused alongwith other co-accused persons

robbed a swiggy delivery boy and further gave beating to him and stabbed him.  It  is

further  stated  that  accused  persons  has  refused  to  join  TIP proceedings  and  further

vehicle  and  weapon  used  in  commision  of  crime  were  recovered  from  co-accused

persons.  It  is  further  stated that  the robbed article  was  also recovered  from one co-

accused. It is further stated that one of the co-accused is yet to be apprehended and that

during the course of investigation Section 307/395/412 IPC and 25/54/59 Arms Act were

added. 

 Heard the arguments through VC and perused the record. 

In the present case, allegations against the accused are serious in nature.

Further one of the co-accused is yet to be arrested and investigation of the case is at

initial stage.  In such circumstances, the possibility of accused of tampering with evidence,

if  released  on  bail,  cannot  be  ignored.  In  view  of  the  above  discussed  facts  and

circumstances, no ground for bail if made out. In view of same, bail application if accused

Kuldeep  Verma  s/o  Sh.  Sunil  Kumar.   stands  dismissed.  Application  disposed  off

accordingly.

Further counsel for the applicant is directed to file original application as and

when courts re-open.

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi
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